far adjournmnnt on his behmlf. h
N Ay | therefore, disnissed in default for : Xz
i ;',F”‘ﬂl" o | prosecution, Even on merits, the O0.A. is llahlo
e | to be dismissed as not maintainable, After a
departmental enquiry, the enquiry officer
submitted his report which was not accepted
and a 98Q reenquiry into the matter was ordered,

This O.A. is directed against the denovo enquiry
only.The same cannot be said to be a final
order within the meaning of Sec, 19 of the

; Administrative Tribunals Act. The O.A. on this
ground is also liable to be rejected and is
accordmgly dismissed as not maintainable,
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